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*_‘ Hon'ble Mx, B,P, Singh, Administrative Member
UNION OF INDIA AND ORS.
Vs

BRIJ MURARL AGARWAL -

For the applicant s Ms, U, Bhattacharjee, counsel
T (respondents in 0,a,)

For the @’pp@alte party ¢ In person
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ORDER

| Heard Ms. Bhattacharjee appéaring‘ on behalf of the
ﬁirector, Central Glass and Cerami:c R;sgarch Institi:ﬁé,Cél-ZiZ
o *f’ . (:respondent No,5 in 0;_1\.) over an application fo.r. extension .
. of time for iurg;ljementation of judgxﬁen.t and order dated 21.1.'98
passed bf this Tribunél in 0,A.No,999 of 96, Mg, é_héttacharj ee
: has drawn our attention to two letter; daéed 5.3.98.« and 13,3.,98

(annexure R-II to the application) and submits that Customs'

- Authority is not écting on the requést madé by respondent. No.
5(in Q.A.) . Thereby they are .f'ally har%dicapped to ixﬁplem@t_,
&egju@ment. _ ‘So,. a notice be issued upon the C;lstoms Authority
ask.’;.ng them to show cause as to why a contempt proceeding- |

‘ should not be issued against them for ﬁon-:contpliance of the

(\;f// directions passed bir tl;lis' Tribuwnal. It is seen that respondents

\ (in 0.,A,) are directed to comply with the directions] containing
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the date of communication of the order. It is foun(lfi that
the oxder of the Tribwnal is yet to be complied witf'n. 'S0,

it be mentioned here that the applicant would be entitled

to get interest at the rate of R.12% per annum on the arrears

which wqiald be admissible to him as per judgment dated 21,1598

from the date of retirement till the payment 'is made, <On)

prayer of 1d. coumnsel Ms, Bhattacharj ee, a notice be issued |
ﬁ,b(éwmwqus Cm(vm WW HosmC’cM&’ //

to the responuentf\ asking them to show cause within 15 days

fmm the date of receipt of the notice as to why a contempt

proceeding should not be drawn up against then for willfu.l

) non-compliance'of the order of this Tribwnal, This notice

7 tapdited ) L

| be issued to the Customs Authority by Registrar of this office

alongwith this order, -Accordinq;y.» the Miscellaneous application

is disposed of.

2e No order is passed as to costs. _
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